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IN THE CENTRAL ADMINISTRATIVE TRISUNAL
PRINCIPAL BENCH
' NSW DELHI

0.A. No,1950/95 Date of dacision 20-12-1995

Hon'ble Shri N,V. Krishnan, Acting Chairman
Hon'blae Smt.lLakshmi Suamninathan, Manbar (J)

Shri R.S.D. Tayal

son of Shri Lakshi Ram, oo
working as Accounts Officer, R
resident of J-140, Kartar Nagar,

Delhi-110053

4

. eos Applicant
(By Advocate Shri T.C. Agjarwal )

Vs,

Union of India, through

1. Secretary to the Govt.of India
Ministry of Information & 8roadcasting,
Shastri Bhawan, New 0=21hi-110001

2. The Director Gensral,
D te, of Advertising & Visual Publicity,
P.Tel. Building, Parliament S-treset,
Ng. Delhi-110001
ceo 1@Spondents

(By Advocate Shri VY.S.R. Krishna )

0 R D E R (ORAL)®

(Hon'ble Shri N.V.Krishnan, Acting Chairman )

The applicant has aporoachad us hy stating
that for the post of F.A.& C.0., the orimary mathod
is by promotion failing which alone respondanta nan
go for deputation. He alleges that, without
exhzusting the mefhodhof promotion, which isas
prescribed by the Racruitment Rules, ths rasort %o

deputation is bad,

2. Notices was issued to the respondants, Ro-~ly

has besn filed., Matter has been h=ard,

3. The Recruitment Rules admittedly raruirn that
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for purpose of promotion, the candi-ate should he
an Accounts Officer of ths Directoratas of Advertisinn
and Yisual Publicity with 7 years reqular servies in

the grade.

g, In the 0.,A. it is stated that the applicant

was holding the post of Accounts Officsr from 12.5.1586

on an officiating basis and that h2 uwas givan rejular
appointment as Accounts Officar only from 13.3,1991,
Therefores, the applicant doss not}admittedly/satia’y

the sligibility conditions for promotion.

5, In this regard, learned counsal for the annlican:

submits that there are a number of judgments to shny
that if ragularisation is done Follouinﬁ nficiation
on thse post, t%e regularisation should be aiven hack
effact,

6. That is not the issu= in this case. 1° 4a is
aggrieved that he should have baen ragulbrised from
1986 ha should h-ve takan action to obtainm such -

declaration ins*tzad from 13,3,1991,

7 Therefore, he is not slinibla to 51 sonsidarad
~

for promotion, Respondants are entitlad to €111 up

thase post by deputation. Applicatiosn i-= disniasad,

Interim direction issu=ad in this caso 2arli p i

)

vacatead,
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8. We maks it clmr, houwsver, tha* it is nmeq to

the applicant to sesek redrass of the grizv-nca, 1°

L)
W

any,regarding the date of regulari~atior, in ~coap! n

with law, if so advisad,

Lol St — (] '\ -

(Smt.Lakshmi Syaminathan) INT Krishnan )
Member (J) ‘ Acting Ch=irman
sk




